x)

FORM A
PUBLIC ANNOUNCEMENT
{(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF KALPATARU VANIJYA PVT LTD

RELEVANT PARTICULARS
1. |Name of Corporate Debtor Kalpataru Vanijya Pvt Ltd
2. | Date of incorporation of corporate debtor | 21/11/2005
Authority under which corporate :
3. | debtor is incorporated / registered Registrar of Companies -Kolkata
4. |Corporate Identity No.of Corporata Debtor | U51909WB2005PTC 106223
5 Address of the Registered Office and 100A, Kavi Sukanto Sarani,
- |Principal Office (if any) of corporate debtor |Koley Biscuit Compound, 1st Floor,
Kolkata, West Bengal - 700 085.
6. |Insolvency commencement Date of Order : 24/04/2024
* |date in respect of corporate debtor Date of Receipt of Order : 25/04/2024
Estimated date of closure of
A insolvency resolution process 21/10/2024
Name and registration number of Renuka Devi Rangaswamy,
8. |the insolvency professional BC“HF Regn.No: IBBI/IPA-001/IP-P-01863/2019 -2020/12671
as interim resolution professiona
Address and e-mall of the interim Registered Address With |BBI:
9. |resolution professional, Renuka Devi Rangaswamy,
as registered with the Board Arthi lllam, #9, Jothi Nagar, 3rd Street,
Uppilipalayam (Post), Coimbatore - 641 015,
Email: jrassocial il.co
Address and e-mail to be used for For Communication: Renuka Devi Rangaswamy
10.|correspondence with the interim IBBINPA-0011P-P-01863/2019-2020/12871

resolution professional Arthi lllam, #9, Jothi Nagar, 3rd Streat,
Uppili palayam (Post), Coimbatore - 641 015,
Email: aryaa.cip@gmail.com

11.| Last date for submission of claims 09/05/2024

Classes of creditors, if anzf(,i K?d?r
0

12 clause (b) of sub-section Not Applicable
‘| section 21, ascertained by the interim
resolution professional
aljanﬁg gfl!nsoltvsn%y Eroéesgionals
entified to act as Authorise

13.| Representative of creditors in a Not Applicabla

class (Three namaes for each class)

(a) Relevant Forms and (a)The Relevant Forms for the submission of
14.| (b) Details of authorized claims can be downloaded from

representatives are available at: web link: https:/ibbi.gov.iven/home/downloads

(b) Details of AR : Not Applicable

Nofice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Kalpataru Vanljya Pvt Ltd.,
on 24.04.2024.
The creditors of Kalpataru Vanljya Pvt Ltd,, are hereby called upon to submit their claims
with proof on or before 09.05.2024 to the Interim resolution professional at the address
mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claimswith proof in person, by postorbyelectronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed against
entry No.13to actas authorised representative of the class [specify class]in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.
Renuka Devi Rangaswamy
Interim Resolution Professional

Date : 26.04.2024 IBBI Reg.No: IBBIIPA-001/IP-P-01863/2019 -2020/12871
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